N

fo

A,

-

e

IN THE CENIRAL ADMINISTEATIVE TRIBUNAL ; HYDERBRANCH BRANCH

AT HYDERAPAD, j

0.4.N0.1019/92
Dote of Judgement:- 18-02-1993,

Between:~ R !
i

Shri S. Padma Rao, Inspector of Central
Bxcise & Customs on deputstion to the i
Directorate of Revenue Intelligence. .l Applicant.
- ind :
1., The Collector of Custome & f
Central Bxcise, Hyderabgd.

2. The Deputy Collector (B&E),
Central Excise Collectorate,

:é{ Respondents

Hyderabad.
COUNSEL FOR THE APPEICANT : Shri V. Jogayya Sarma
COUNSEL FOR THE RESPONDENT. : Shri N.V. Raghava Reddy
CORAM

Hon'ble Justice Shri V. Neeladri Reo, Vice-Chairman.
Hon'ble Shri R, Balasubramenian, Member (Admn.)

(Judgement of the Divn. Bench deliwered by Shri
Justice V. Neeladri Reo, Vice-Chgirman).
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The applicant herein filed this OA éhallenging

the seniority list dated 28-6~91., The faéts which are

not in dispute are that some of the Inspec'torm of Excise
in Hyderabad and Guntur Collectorates leed 04 156/86

Ehallenplnp the earller senloritv list of . Insgectonm.
same wae dispesea O Dy tog€ pepcno Ol Lridg ixrlipuliyl

on 5-7-68 by directing the regpondents to'flvepare a fresh
seniority list by following the pr&nc1ples adunbrated in the
sudgement of the Supreme Court reported 1% SLJ 1983 (1) 564.

But as it is a case of revising the;senlorlty list
of inspectors numbering about 500, it is étateu for the
respondents that it will take cons1devab1e period for
revision and hence in the meanwhile, and %he adhoe
appointments to the post of Superintendents on the basis
of seniority libtdated 28-6-91 are requlred to be made.
Keeping in view the various factors, we L el that it is
just and proper to pass the following order:

Revised seniority list es per the 1?tter dated
3=11=02 hasg o be igsvued by the end of April, 1993, I
sy edhoc promotions to the posts of Supe%intendents
going to be made in the meanwhile, it is needless to
that the same will be cubject to the firal geniority
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& ig to be'issued", It for any reason, the srniority list is
not going to be flallsed by the end of April, 1993, there
should not ve even ad hoc after 30-4~83 to. the pogte of
Sunerlntemdents of Central Bxcise and Cust$ms wihin the
collectorates on the bais of existing senlarlty list in the
A,P, State, The applicent hes to be g:ven fromctlon with
effect from the date on which his juniors ﬁ“ promoted either by

vay of regular promotion or ad hoe promotlon with &ll conse~-
quentlal benefits.

C
The O4 is disposed of accordingly wﬁﬁ no costs.
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/// Certified to bhe True

Copy ///
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-3'1903-
Court Officer,

Central A&mlnlstratlve Offlcer,
Hyderabad Benech,
Hyderahad.

/77 True Coxy ///
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